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I ha¥e heard Mr,S.K,Rath, learned counsel for the petiéione
and Mr,P.N.Mohapatra, learned Standing Counsel for the Central
Gove rnment, ’

2. It was submitted by Mr.Rath that the petif.ioner has no
objection to join under J,T.Q. (P) ,Dhenkanal, But it was submitted
by Mr,Rath to grant 15 days time to the petitioner to join his
new place of posting as he has same urgent, importan_t and
unavoidable matters relat{ng to his family affairs to be attended
to. The peté.tioners' join%e post under the J,T.0, {P)Dhenkanal
may &%ﬂ% perform certain duties outside Dhenkanal and
compel the petitioner to always atte(r_xd to urg?nt work and
therefore 15 days time is prayed for? joinﬂsagl:*new post and this
wubmission was made by Mr.Rath when I was not atall inclined to
admit this application,

3, Hence it is directed that the transfer order contained
in Annexure-3 dated 28th May,1992 transferring the petitioner
Shri Rajani Kanta Chand (SI)étm'séo-r aade AuAr;&er JeTe 0, (P)

a;;ﬁ tw abeyauen Py
Dhenkanal. ¢ L}S days and the p:::;:ioner should join new place
of posting positively in the aftevaeon of 22,6,1992,Thus the
Original Application is according]: disposed of, No costs.
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ses. 1 346692 4, The petitioner'srcounsel prays that his client wants

to file a representation for which no permission is required,

5. Send a copy of this order to the‘ ppposite partieﬁg\:
Lﬁﬂ cﬂ'c/p\/
VICE-CHAIRMAN
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